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transfer from the Allahabad High Court under sec ;

| { of the Administrative Tribunals Act no.XIII of lgrfy:~:
lit petitioner was appdinted as a Typist in 1963 in the

Audit department at Allahabad. He was promoted as
Superintendent (Section Officer) in 1969. He alleges
that in October, 1980, he was allowed to cross the

Efficiency Bar and his work and conduct and integrity
hss been satisfactory and no adverse entry has ever
q%f//f. been made against him by any one in the department.
Subsequently, he was given some adverse enbries in
the confidential repprt for the year 1981 and 1982
against which, he r epresented. According to him, he has

got relief against these adyerse entries because A
E gy | 3

they have been expunged and thus remains no cause of
3y ﬂmfﬁﬁaﬂwwig £

action any mores His only grievance in the petition
is now is that his representation dated 6.2.1984 which

was made by him to the C.A.G. through proper channel and
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in which, it has beeh menioned

has decided that a review departmenﬁgkg;g@.ux“
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committee may be held immediately in I N YN O:
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the petitioner and further action may also be
f the findings of the review
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T considered in the light o

D.P.C. and that this may also be t reated as disposa5
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gw/x’ of his representation regarding his non promot i
is another copy of the letter which Shri KiC,S5inha '}'fgfl_,

has produced which is placed at Annexure=3 of the B 2
supplementary affidavit which r efers to the | '? |

representation dated 6.2.1984 saying that by

consiitution of rewiew departmental promotion comnittee

whose recommendations will be material for considering

the petitioner for promotion, representation

dated 6.,2.1984 may be t reated as disposed of. Both } " L%

the case of

these documents do not through any light whether R = q

the representation has been in fact put up before the ' %ﬂ
L

C.ALG.. bagnuse fhe petitioner has in addition to the

adverse entries recorded against him which ha¥® been A
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by the C.A.G. within a period of 'hv;ei lﬁg
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date of receipt of this orde;r:a The aapi ication

disposed of accordingly. Ne make a0 ovd ti_, AT
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